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Revision of Pay Scales of Employees of
Municipal Corporation of Delhi

6874. SHRI DALIP SINGH : Will the

Minister of HOME AFFAIRS be pleased to
state ;

-(a) whether on revision of the pay scales
o_f its employees by the Municipal Corpora-
tion of Delhi, upder the recommendations
of the SE‘-COnd Pay Commission, the powers
of appointment and discipline of its Com-
missioner and the General Managers of its

Undertakings had been reduced makiog
them less effective H

(b) if so, what is the effect thereof on
the emiployees ; and

gc) whether some Assistant Engineers
having to 10 years service in the Municipal
Corpor.tion of Delhi are being adversely
affected by this reduction in power and, if so,
whether Government propose to give them

relief by way of potecting their seniority and
Continuity of service ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): (@) to (¢). Accerding ta
the Municipal Corporation of Delhi, with
the revision of scales of pay on the adop-
tion of the recommendation of the Second
Efay Commission by the Municipal Corpora-
tion, consultation with the U.P.S.C. beLame
necessary for appointment to cerlain posts,
for which  such consultalion  was not
hecessary earlier.  In respect of such posts,
R, Gl e e

. ssistant  Engineers
were appointed on an ad Aoe basis without
consultation with the UPS.C. after the
revi_siun of the scales of pay. These
Asmstam Engincers have fled a writ peti-
tion claimiog to be treated om par in the
matier of senioricy with such of the Assis-
tant Engineers as were appointad befure the
revision of pay scales. The matter is
subjudige,

Setting up of Central Execcutive Authority
for filling up Reserved Vacancies

6875, SHRI R. P. LULGANAMBI :
Will the PRUIME MINISTER be pleused (o
state

1
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(@) whether Government are aware of
the suggestion for setting up a Central
executive authority for filling up of reserved
vacancies, made by the Planning Commis-
sion Seminar on Scheduled Castes and
Scheduled Tribes and supported by the
Committee on the Welfare of Scheduled
Castes and Scheduled Tribes ; and

(b) if so, the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA) :
(a) Yes, Sir.

(b) As recruitment to Class I and II
posis/services is ordinarily made through the
Union Public Scrvice Commission, the
proposed Central executive authority, if

_created could be entrusted only with nominat-

ing Scheduled Casles/Scheduled Tribes can-
didates for vacancies reserved for them in
class 11l and 1V services/posts. At present
employment exchanges sponsor candidates
against general as well as reserved vacancies
notified to them in Class Il and IV postsf
services and therefore the creation of a
Central executive auwhority for filling the
reserved vacancies would amount 10 setting
up of a parallel authority. The responsi-
bility for sclection of candidates both for
reserved and unreserved  vacancies  for
posts/services outside the purview of the
U P.S.C, is with the appointing authority
and only such appointing authority would be
in the best position to judge the suilability
of the candidates keeping in view the
requirements of each category of posts/
services. Further requirzment to various
class LI and 1V posts is generally made on
a local or regional basis and the reservations
too have been provided for Scheduled
Castes/Scheduled Tribes in  such require-
ment depending upon the percentages of
these communities in a paricular  Ssate/
Union Territory.  The candidates nominated
by the local employment exchanges are
genetally considered tor such vacancics  and
i would not be practicable for a Central
authority to nominaw  Scheduled Castes/
Scheduled Tribes candidates against reserved
vacancies reeruinnent t which is made on a
local or rgionu] basis.  For the period
front 1965 to June, 19 the employment
exchanges could secure 293,681 placemcents
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for Scheduled Castes candidates while only
70,535 vacancies reserved for Scheduled
Castes were notified to them, Similarly
over the same period, the employment
exchanges could secure  placements for
79,439 Scheduled Tribes candidates as apainst
26,747 wvacancies reserved for Scheduled
Tribes which were notified to them. Thus
it could be seen that the employment
exchanges sponsor Scheduled Castes/Schedul-
ed Tribes candidatas not only against
vacancies reserved for these commuaities but
also against general vacaocies and the over-
all placements for the candidates of these
communities secured through employment
ekchanges by far outstrip the notified
reserved vacancies. Under the procedure
prescribed for dereservation of vacancies
reserved for Scheduled Castes and Scheduled
Tribes if suitable candidates of the reserved
communities are not sponsored by the
employment exchanges, such vacancies
would have to be pot advertised in the
newspapers besides  being  notified to
Scheduled Castes/Scheduled Tribes Associa-
tions recognised for this purpose. Then
these Associations can also sponsor Schedul-
ed Casles/Scheduled Tribes candidates for
recruitment against the reserved vacancies,

In view of the position stated above,
the creatian of a Central Executive authority
for sponsoring Scheduled Castcs,’Scheduled
Tribes candidates against reserved vacancies
is not coonsidered to be necessary.

Ceniral Press Accreditation Committee

6876, SHRI SHEO PUJAN SHASTRI :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the Central Press Accredita-
tion Committee consists of the Editors and
Working Journalists posted in Delhi ; and

{b) whether a non-Editor member of the
present Central Press Acerediation Commit-
teo is not oo duty with the Press Trust of
Indin or any olther news organisation since
the boginning of the year 1971 7

THE MINISTER OF STATY IN TIER
MINISTRY OF LAVORMATION  AND
BROADCASTING (SHRIMATL NANDINI
SATPATHI) : (n} Yes, Sk,
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{b) The reference presumably is to Shri
B. R, Vats, a nominee of the Indian
Federation of Working Journalists on the
Central Press Accreditaion Commitee. Shri
Vats who is a special representative of the
P.T.I. is reported to be on leave without pay.
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